CRP. No. 48 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

Mr. K.Paul, learned Advocate, appears for the petitioner.

Ms. A.Thangkhiew, learned Advocate, represents the

respondents.

Learned counsel, Ms. A.Thangkhiew, appearing for Mr.
HS Thangkhiew, learned Sr. Advocate, prays for adjournment
on the ground that Mr. HS Thangkhiew, learned counsel
engaged to argue the matter is in personal difficulty and is out

of Shillong.

Mr. K.Paul, learned counsel appearing for the petitioner

does not have any objection to the adjournment being granted.

List on 06-03-2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 56 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

Mr. K.Paul, learned Advocate, appears for the petitioner.

Ms. A.Thangkhiew, learned Advocate, represents the

respondents.

Learned counsel, Ms. A.Thangkhiew, appearing for Mr.
HS Thangkhiew, learned Sr. Advocate, prays for adjournment
on the ground that Mr. HS Thangkhiew, learned counsel
engaged to argue the matter is in personal difficulty and is out

of Shillong.

Mr. K.Paul, learned counsel appearing for the petitioner

does not have any objection to the adjournment being granted.

List on 06-03-2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRL.REV.P. No. 2 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

Mr. KC Gautam, learned Advocate, appears for the

petitioner.

Mr. S.Sen Gupta, learned GA, represents the State

respondents.

Learned counsel for the petitioner submits that in terms of
Rule 12 of the Juvenile Justice (Care and Protection of Children)
Rules, 2007, production of Birth Certificate issued by any
competent authority similar to the one like Municipal or
Panchayat etc. is enough to prove the status of juvenility.
Learned counsel for the petitioner referred to and placed reliance
on the Birth Certificate (Annexure-II) issued by Govt. of
Meghalaya, Directorate of Health & Family Welfare. In the said
Certificate, the date of birth of the petitioner has been recorded
as 20-10-1998. However, the offence alleged is said to have been
committed on 01-01-2015, under Section 9(i)(m) and Section 10
of the Protection of Children from Sexual Assault (for short
POCSO) Act, 2012. According to learned counsel for the
petitioner, the accused was a juvenile being aged about 16 years
3 months on the date of offence. But that nevertheless, on
examining Section 34 of the POCSO Act, I find that vide Sub-
section 2 there of the determination of age has been left to the
discretion of the Special Court. Besides, under Section 46 of the
said Act, the Central Government has been empowered to
remove difficulties in enforcing the provisions of the POCSO Act
by issuing appropriate orders, but the same shall not be
inconsistence with this Act. Moreover, the POCSO Act being a
Special Act like the Juvenile Justice Act and Rules came into

force later in 2012 in order to achieve some specific objective.



In that view of the matter, learned counsel for the
petitioner prays for and is granted 2(two) weeks’ time to argue

the matter. List on 13-3-2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRL.REV.P. No. 19 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

None present for the parties. In the interest of justice, the

matter is adjourned for 2(two) weeks. List on 13-3-2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 15 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

Mr. SD Upadhaya, learned Advocate, appears for the

petitioner.

Learned counsel for the petitioner prays for adjournment

on the ground that Mr. BK Deb Roy, learned counsel on record

is unwell. List the matter after 2(two) weeks on 13-3-2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 17 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27-2-2015

Mr. HL Shangreiso, learned Advocate, appears for the

petitioner.

Mr. BM Roy Dolloi, learned Advocate, represents

respondent No.1.

Ms. PS Nongbri, learned Advocate, is for the
respondents-KHADC.

Learned counsel for the respondents — KHADC prays for

and is granted one week’s time to file affidavit. List on 06-03-

2015.

CHIEF JUSTICE (ACTING)

S.Rynjah



Crl Revn Petn No. 9 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Ms N Tenzing, learned counsel, appears for the
petitioner.

Mr K Paul, learned counsel, appears for the
respondent.

Learned counsel for parties pray for and are granted
further three weeks’ time to argue as to whether
ingredients of Section 195 and 340 CrPC would be
attracted to the instant case, and if so, then whether
offences under Sections 419, 420, 468, 469 and 500 IPC as
alleged can be said to have been committed in connection
with the records of Court.

List on 20.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 1 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Mr L Khyriem, learned counsel, appears for the
petitioner.

Mr Kamal Agarwala, learned senior counsel, assisted
by Mr R Jha, learned counsel, represents respondent No. 2.

Learned counsel for the petitioner states that service
of notice on respondents is complete but some of the
respondents, namely, respondents No. 1, 3 and 4 have not
entered appearance. Learned counsel for respondent No. 2
states that respondents No. 1, 3 and 4 though parties to
the suit had not contested the case. But that nevertheless,
once they have been impleaded as respondents, they
should be given reasonable opportunity after service of
notice to enter appearance. In that view of the matter,
learned counsel for respondent No. 2 prays for
adjournment till 20.03.2015.

List on 20.03.2015 for admission hearing.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one is present for the respondents.

Learned counsel for the petitioner states that service
in respect of respondent No. 2 is complete. As respondent
No. 1 seems to have not been served, let a fresh notice be
issued.

List on 13.03.2015. Interim order dated 14.01.2015

shall continue till the next date of listing.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 27 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one is present for the respondents.

In the interest of justice, the matter is adjourned for

two weeks. List on 13.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 30 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

Mr B Bhattacharjee, learned counsel, represents the
respondents.

Learned counsel for respondents submits that the
judgment in question as referred to in the last order would
not apply in the facts and circumstances of this case. The
reasons he mentioned are that, the petitioner having gone
through the compromise application along with the map
which he alleges to be tampered had signed the document.
Moreover, the petitioner being a literate person knowing
fully well the consequence to follow had signed that
document. That apart, vide page 83 of the compromise
application, the map which is alleged to be tampered had
also been annexed therewith. In that view of the matter, it
is not a case which can be covered by proviso 2 of Rule 3 of
Order 23 of Civil Procedure Code. Thus, learned counsel
for the petitioner at this stage, prays for two weeks’ further
time to prepare and argue the case.

List the matter on 13.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 32 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one is present for the respondent.

Learned counsel for the petitioner states that service
of notice on respondents is complete. However, no one has
entered appearance today. Let this matter await
appearance for one week.

List on 06.03.2015.

CHIEF JUSTICE
(ACTING)

dev



Review Petn No. 18 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

27.02.2015

No one is present for the petitioner.

Mr HL Shangreiso, learned counsel, appears for the
respondents.

Learned counsel for the respondents states that the
petitioner in person who comes from outside is not present
today. In the interest of justice, the matter is adjourned for
four weeks.

List on 27.03.2015.

CHIEF JUSTICE
(ACTING)

dev



